H TEM NO. 17 COURT NO. 1 SECTION Il A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).29089/2011

(From the judgenent and order(s) dated 25/07/2011 in CMAP No.
1739/ 2006 of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

GHAZI ABAD DEV. AUTHORI TY Petitioner(s)
VERSUS
Cl.T. &ORS. Respondent ( s)
(Wth appln(s) for directions, stay and prayer for interimrelief)
Dat e: 30/03/2012 This Petition was called on for hearing today.
CORAM :
HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE A K. PATNAI K
HON BLE MR JUSTI CE SWATANTER KUMAR

For Petitioner(s) Dr. Abhi shek Manu Si nghvi, Sr. Adv.
M. Manoj Swar up, Adv.
Ms. Lalita Kohli, Adv.
M. Abhi shek Swar up, Adv.
for Ms. Manoj Swarup & Co., Advs.
For Respondent (s) M. Gaurab Banerji, ASG

M. S. A Haseeb, Adv.
Ms. Anil Katiyar, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The special |eave petition shall stand over
for two weeks.

[ T.1. Rajput ] [ Madhu Saxena ]
A R -cumP. S Assi stant Regi strar



